
IN THE MATTER OF: 

Si. No. 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH KOLKATA 

IN 

News Item titled "Sand smuggling rampant in Odisha's Cuttack as officials 
turn blind to the menace" appearing in The Indian Express dated 

26.04.2025" 

State of Odisha & Others 

1. 

2. 

OA No. 108/2025/EZ 
(Earlier OA No. 224/2025/PB) 

Dated:/5/0bo25 
Place: Kolkata 

Versus 

Reply on behalf of Respondent No. 2 i.e. Central 
Pollution Control Board. 

INDEX 

Particulars 

|Letter dated-1 1.06.2021 issued directions to 
Environment Secretaries of States/UTs 

0TAR NGA 
CALCUTT Regd. No.-2236 cO 

(DATE 
EXPIRYI 06.03.2030 / 

VMENTOF WES 

....Applicant(s) 

..Respondent(s) 

Annexures Page No. 

Annexure-I 

||-6 

4-13 

Mrinal Kanti Biswas 
Regional Director & Scientist E, 

CPCB, Kolkata 

Filed Through 

Counsel 

Frasl' Subho.aote 
meil. eom 

71



BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH KOLKATA 

IN 

IN THE MATTER OF: 

OA No. 108/2025/EZ 
(Earller OA No. 224/2025/ PB) 

News Item titled "Sand smuggling rampant in Odisha's Cuttack as officials 
turn blind to the menace" appearing in The Indian Express dated 
26.04.2025" 

State of Odisha & Others 

TAR 
Versus AUL HSAN 

CALCU 
yd. No.-22196 

ZRYOATE 
0590.2030 

NAENT OF NES 

.Applicant(s) 

....Respondent(s) 

Reply on Behalf of Respondent No.-02 i.e. Central Pollution Control Board 

1. That, the Hon'ble NGT (PB) has registered a suo-moto casc as 0.A. No. 224 
of 2025 (PB) on the basis of ncwspapcr report titled "Sand smuggling 
rampant in disha's Culluck as oficials turn blind to the menace" 

appearing in The Indian Express datecd 26.04.2025 and observed that 

news item allegCs the happening of illegal sand mining in Cutack District 
of Odisha. The matter was heard on 07.05.2025 in the Hon'ble NGT 

Principal Bench and subsequcntly the matler has becn transferred to the 
Hon'blc NGT Eastern Zone Bench. 

2. That, the Hon'ble NGT (PB) vide its order dated 07.05.2025 impleaded 

respondents including CPCB as Respondent No. 02 in the matter and 
directed to file reply/response, thereby the reply is made in suCCceding 

paragraphs. 

3. That, CPCB is a Statutory Board constituted under Section 3 of The Water 
(Prevention and Control) Act, 1974. It performs the functions under The 
Water (Prevention and Control) Act, 1974, The Air (Prevention and control) 
Act, 1981 and The Environment (Protection) Act, 1986. 

4. That, it is further submitted that the State Pollution Control Boards 
/Pollution Control Committees have been constituted in States/ UTs under 
the Water Act, 1974 and the Air Act, 1981, and they perform their 
functions and implement the provisions of these Acts in respect of 
territories falling in respective territorial jurisdiction of the concerned 
State/UT. 
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5. That, under the provisions of the Mines and Minerals (Development and 
Regulation) Act 1957, the State are empowered to make rules for 
regulating the grant of prospecting/mining licenses or mining leases in 
respect of minor minerals and making rule for preventing illegal mining, 
transportation and storage of minerals. As per the provision 23(C) of Mines 
and Minerals (Development and Regulation) Act 1957, the State 

Government is empowered to make rules for preventing illegal mining and 
transportation & storage of illegal minerals. All such mining which are 
illegal can be dealt with in the provision of MMDR Act by the concerned 

authorities. Thus, response from the appropriate department of the State 
of Odisha (Directorate of Mines) in this regard may be important in 
adjudicating the matter under reference. 

6. That, the Central Government has made it mandatory to obtain 
Environmental Clearance for mining of minerals. Ministry of Environment, 
Forest and Climate Change (hereinafter to be referred as MoEF&CC") 
published EIA Notification 2006 regarding Environmental Clearance to be 

TAed by mine owner for mining activities, which includes Environment 
Tm'act Assess1nent/Environment Management Plan Reports. Impact of 

yAriverbèd/,sand mining on the water resources and biodiversity is assessed 
CALCUTA 
d Noand necessAry conditions for safeguarding the environment are stipulated 

¿XPIRYwhile 
93 2030y iviromental clearances required as per laur 

level Environment Impact Assessment Authority (hereinafter VAAENT OFeferted to as "SEIAA") are constituted in States/UTs and empowered to 
grant Environmental Clearance as per procedures specified in the EIA 

Notification for the respective States/ UTs. 
8. That, the MoEF&CC has issued "Sustainable Sand Mining Management 

Guidelines 20 16" to promote scientific mining of sand and encourage 

environmental friendly management practices and to ensure conservation 
of the river equilibrium and its natural environmnent by protection and 
restoration of the ecological system. For enforcement of the regulatory 

provisions related to river sand mining for effective monitoring and 
ensuring sustainable sand mining, MoEF&CC has released "Enforcement 
and Monitoring Guidelines for Sand Mining" in January 2020. These two 

guidelines shall be read and implemented in sync with each other. 
9. That, it is humbly submitted that in the matter of Hon'ble NGT (PB) New 

Delhi in OA No. 360/2015 titled as National Green Tribunal Bar 

Association Vs. Virendra Singh (State of Gujarat), a report was prepared 

by a committee to recommend a scale of compensation to NGT (PB) to deal 
with cases of illegal sand mining in whole of country. Based on the above 
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4 
report, Hon'ble NGT vide order dated 26.02.2021 directed that the scale of 

compensation as per report dated 30.0 1.2020 (Approach-2) to be adopted 
by all States/UTS and Environment Secretaries to evolve an appropriate 

mechanism for assessment of compensation in all Districts of the States 
and for utilisation of recovered compensation for restoration of 
environment by preparing appropriate action plan. 

10. That, in compliance of para 25 of aforesaid Hon'ble NGT (PB) order dated 
26.02.202 1, CPCB vide letter dated 11.06.2021 issued directions to 

Environment Secretaries of States/UTs (copy to all SPCBS/ PCCs) to evolve 
an appropriate mechanism for assessment of compensation in all Districts 
of the State and for utilisation of recovered compensation for restoration 

of environment by preparing appropriate action plan. Copy of letter is 

enclosed as Annexure - I. The Odisha SPCB may respond on the action 

taken in the matter. 

11. That, CPCB vide letter 22.09.,2023 directed all SPCBs/ PCCs to adopt and 

implement the categorization of sand/riverbed material mining from 
riverbed and its floodplains (excluding manual excavation) into consent 

mechanism. Recently, CPCB has revised the Classification of sectors and 
vide letter dated 12.02.2025 directed SPCBs/ PCCs for its adoption and 

implementation, wherein "Sand / riverbed material mining from riverbed 

NMENT 

its floodplains" are classified under "Other/special category sectors" 

Onclude those proiects which cannot be classified based on the 
a 2scormg ethodology of pollution index but require classification based on CALCUTTA 

precautiopary principle and considering the potential of ecological Regd. No 

eRY daimagty Jhealth and environment related risk etc. There is no change in C603.203 
the eagory of sand/riverbed material mining projects in the revised 

Oclassffication and all such projects require consent from concerned 
SPCB/PCC. 

12. That, the answering respondent craves leave of the Hon'ble Tribunal to file 
additional reply, if required, in future. 

13. That, in light of the above submissions, it is respectfully submitted that 

this answering respondent, i.e., CPCB, shall abide by any order(s) or 

direction(s) passed by this Hon'ble Tribunal in this Original Application. 

Mrinal Kanti Biswas 
Regional Director & Scientist E, 

CPCB, Kolkata 
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SL. NO. 
BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH KOLKATA 
IN 

IN THE MATTER OF: 

News Item titled "Sand smuggling rampant in Odisha's Cuttack as officials 
turn blind to the menace" appearing in The Indian Express dated 

26.04.2025" 

State of Odisha & Others 

OA No. 108/2025/EZ 
(Earlier OA No. 224/2025/ PB) 

Advocate 

Versus 

Identified by me 

OTA R 

CALCUTTA 
gd. No.-22/96 

XPIRY CATE 
03.2030 

AFFIDAVIT 

OF WESY 

1, Mrinal Kanti Biswas, Son of Saroj Kumar Biswas aged about 43 years, having 

office at the Regional Directorate, Central Pollution Control Board, Southend 

Conclave' Block No.502, 5th& 6th Floor, 1582, Rajdanga Main Road, Kolkata 
700107, do hereby solemnly affirm and sincerely state as follows: 

1. That the deponent is authorized representative to represent the 

Respondent CPCB in the present case, and as such, I am well conversant 
with the facts and circumstances of the present case on the basis of the 

information derived from the official records, and hence, I am competent 
and authorized to verify, sign and swear this affidavit on behalf of the 

Respondent CPCB. 

2. That the accompanying reply may be read part and parcel of the present 
affidavit as I am competent to swear this affidavit. 

3. That the accompanying reply has been drafted and filed under my 

instructions and authority the contents thereof are true and correct on the 

basis of the record maintained during ordinary course of business ofCPCB 

and available records and documents and the contents of the same are 
read over and explained to me and are not repeated herein for the sake of 

brevity. 

Solemnly affirmed and declared 
betøre mexn ldentification 

MD. T. HUSSAIN Notary 

....Applicant(s) 

City Civil Court 

...Respondent(s) 

Kotkala 
No. 22/96, Govt. of W.B 

15 JUL 2025 

DEPOGENT 
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VERIFICATION 

Verified at Kolkata on this day of JSs2025 that the con�ent_ of the 
above reply are correct and true on the basis of the record of the çases as 

mentioned in the day-to-day affairs of the CPCB. Nothing has been cóñgealed 

Verified at Kolkata on this the... Day 

Identified by me 

Advocate 

2025: 

6 

CALCUTTA 
egd. No.-2296 lO 

EXOIRY DArE 
05 03.2030 

BENGY 

15 JUL 2025 

RY DA 

DEPONENT 

therefrom or mis-stated. 
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Amew ore -
No. CPCBIPC-IINGT-0A(360/2015y2021,2027os ) 

To, 
The Environment Secretary, 
(As per list) 

Sub.: Direction under Scction 5 of The Environ ment (Protection) Act, 1986 regarding 
development of mechanism for assessment and recovery of compensation as per Hon'ble 
NGT order dated-26.02.2021 in O.A. No. 360/2015-reg. 

IL June, 2021 

WHEREAS, Hon'ble National Green Tribunal (NGT) by order dated-26.02.2021 (Para 10 to 12 & 
25) in O.A. No. 360 of 2015 (and other clubbed applications) has accepted the report of an Expert 
Committee constituted by NGT order regarding Scale of Environnental Compensation to deal with 
the cases of illegal sand mining, that was submitted by CPCB to NGT on 30,01.2020, and which was 
re-iterated in the report submitted by CPCB to NGT on dated-12.10.2020 (available at NGT website 
at the linkhitps:igreentribunal.gov.ininews-update?utle-360 +of-2015): 

WHEREAS, Hon'ble NGT by the above mentioned order dated-26.02.2021 (Para 25) has directed 
that the scale of compensation calculated with reference to Approach II of the Expert Committee 
report dated-30.0 1.2020 be adopted by all the States/UTs and that the recovered compensation may be 
kept in a separate account and utilized for restoration of environment by preparing an appropriate 
action plan under the directions of the Environment Secretary with the assistance of such individual/ 
institutions as may be considered necessary: 

WHEREAS, by the above mentioned order dated-26.02.2021 (Para 25), Hon'ble NGT has further 
directed CPCB t0 issue an appropriate statutory direction to Environment Sccretarics of all the States 
UTs for the facility of monitoring and compliance of above NGT direction; 

AND WHEREAS, Central Governnnent has delegated the power to issue directions under Section 5 
of the Environment (Protection) Act, 1986 to CPCB also. 

NOW THEREFORE, in compliance of above mentioncd dircction of NGT and in exercise of powers 
under Section 5 of the Environ1nent (Protectçon) Act, 1986, you are hcreby directed to cvolve an 

appropriate mechanism tor assessment and recovery of conpensation in all Districts of the State and 
for utilization of the recovered compensation for restoration of environment by preparing an 

appropriate action plan, as per order dated-26.02.2021 of Honble National Green Tribunal (Principal 
Bench) in OA No. 360/2015, 

The action taken report in above reference may be provided to CPCB within one month. 

fría.NSn.. 
fkzis..o619v21 

(Naresh al Gangwar) 
Chairman 

ol 
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Copy for information to: 

1. The Joint Seeretary. 
IA-I| Division. 
Ministry of Environnent. Forest & Climate Change. 
Indira Paryavaran Bhawan. 

Jor Bagh Road. New Delhi - |10003 

2. The Member Secretary. 
SPCBsPCCs 
(As per list) 

: for intormation. please 

:for informalion. please 

(Prashant Gargava) 
Member Secretary 
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S.No. States/UTs 

2 

3 

4 

5 

6 

7 

Andaman & 
Nicobar Islands 

Andhra Pradesh 

Arunachal 
Pradcsh 

Assam 

Bihar 

Chandigarh 

Chhattisgarh 

Address 

Environment Sccretary - Office 

The Environment Secretary, 
Deparument of Environment & Fores1. 

Olo Secretary (G A). 
Andaman & Nicobar Administration, 
Sccretariat. Port Blair. 
ANDAMAN & NICOBAR 

The Environment Secrctary. 
Department of Environiment, Forest, Science 
& technology. 
4 Block, I Floor, Room No. 268, A.P. 
Secretariat Office. Velagapudi, 
ANDIRA PRADESI 

The Environment Secretary, 
Department of Environment & Forcst, 
Civil Secretariat, Itanagar - 791 |1| 

ARUNACIHAL PRADESII 

The Environment Secretary. 

Depart1nent of Environment & Forest, 
Assam Sccrctariat, Block 'A:, 2nd Floor 
Dispur. Guwahati - 78| 006 
ASSAM 

The Environment Sccretary. 

Department of Environment, Forest & 
Climate Change. 
Van Vibhag Road. Nehru Nagar, Patliputra 
Colony, Patna - 800 013 
BIHAR 

The Environment Sccretary. 

Departincnt of Fnvironment & Clhmate 
Change, 
MGSIPA Complex. Sector 26, 
CHANDIGARH � I60 019 

The Environment Secretary. 

Depart1mcnt of Environment, 
Mahanadi Bhawan, Mantralaya, 
Mahanadi Bhawan, Atal Nagar. Nava 
Raipur- 492 001 
CHHATTISGARH 

Member Sccretary - Officc 

The Menber Secretary, 
Andaman & Nicobar Islands Pollution Control 

Committcc, 
Departmcnt of Seicnce & Technology. 
Dollygunj Van Sadan, P.O. Iladdo 
Port Blair - 744102 
ANDAMAN & NICOBAR 

The Menmber Secretary, 
Andhra Pradesh Pollution Control Board 

D. No. 33-26-14 DI2, Near Sunrise Hospital, 
Pushpa Hotel Centre, Chalamalavari Street, 
Kasturibaipct, Vijayawada - 520 010 
ANDHRA PRADESI 

The Member Sccrclary, 
Arunachal Pradesh State Pollution Control 

Board 

Govt. ofArunachal Pradesh, 
Depart1nent of Environment & Forests, 
Paryavaran Bhawan, Yupia Road, Papu Nalah, 
Naharlagun - 79| |10 
ARUNACHAL PRADESH 

The Menmber Secretary, 
Pollution Control Board- ASsam, 
Baimunimaidam, 
Guwahati - 781 02| 
ASSAM 

The Member Sceretary. 
Bihar State Pollution Control Board, 

Parivesh Bhawan, Plot No. NS-B/2, 
Paliputra Industrial Area Patliputra, 
Patna - 800 023 
BIHAR 

The Member Sccretary, 
Chandigarh Pollution Control Conmittee 
Paryavaran Bhawan. Ground Floor, 
Sector- I9 B, Madhya Marg, 
CHANDIGARH - 160 019 

The Menber Secretary. 
Chhaltisgarh State Environment Conservation 
Board, 
Paryavas Bhawan, North Block Sector-19, 
Alal Nagar. Raipur - 492 002, 

CHHHATTISGARI 
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09. 

10. 

12. 

13. 

14. 

1s. 

I6. 

Dadra & Nagar 
Haveli, 

Danan && Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Ilimachal 
Pradesh 

Jammu & 
Kashmir 

Jharkhand 

Karnataka 

The Environment Sccretary. 
Department of Environ1nent & Forest 
Secretariat, Daman, Fort Area, 
Post Office Moti Daman - 396 220 
DAMAN& DIU 

The Environ1ment Secretary. 
Department of Environment, 
6th Level, Delhi Secretariat, IP Estate. 

DELIII - 110 002 

The Environmcnt Secretary, 
Departmcnt of Environment and Climate 
Change , 4th Floor Dempo Tow ers, Patto -
Panaji - 403 511. 
GOA 

The Environment Secretary. 
Forests & Environment Deparument, 

Block 14, 8 th floor, Sachi valaya. 
Gandhinagar - 382 010 
GUJARAT 

The Environment Secretary. 

Department of Environment & Climate 
Changc. 
Seventh Floor, Main Sccretariat, Scctor l6, 
CHANDIGARH I60 017 

The Environment Sccrctary. 
Departmcnt of Environment. Seience & 
Technology. 
Paryavaran Bhawan. Near US Club, Shimla 

|7| 00| 
IIIMACHAL PRADESH 

The Environment Secretary. 

Department of Forest, EnvirOnment & 
Ecology. 
4 Floor, Mini Block Secretariat, Jammu. 

JAMMUJ & KASIIMIR 

The Environment Secretary. 
Departmcnt of Environment, Forest & 

Climate Change. 
Nepal llouse. Doranda, Ranchi - 834 002 

JHARKHAND 

The Environment Sccretary. 
Forest. Ecology and Environnient 
Department. 

The Member Sccretary, 
Pollution Control Committee, 
UTs of Daman, Diu and Dadra & Nagar Haveli 
Fort Area, Court Compound, 
Moti Daman - 396 220 
DAMAN & DIU 

The Mernber Secrelary, 
Delhi Pollution Control Committee. 

Government of N.C.T. Delhi 
4uh Floor, ISBT Building, Kashmere Gate, 

DELHI-110 006 

The Menber Sccretary, 
Goa State Pollution Control Board 
Nr. Pilernc Industrial Estate,. 

Opp. Saligao Seminary. 
Saligao - Bardez Goa -403 511 
GOA 

The Member Secretary. 
iujarat Pollution Control Board 
Paryavaran Bhavan, Sector 10-A. 
CGandhi Nagar 382 010, 

GUJARAT 

The Member Secretary, 
IHaryana State Pollution Control Board 
C-1. Sector-6. Panchkula- 1 34109. 

HARYANA 

The Member Sccrctary, 
Iimachal Pradesh State Pollution Control 

Board 
Him Parivesh. Phasc-III. 
New Shimla - 171 009 

IIIMACI IAL PRADESII 

The Member Secretary, 
J&K Pollution Control Board, 
Parivesh Bhawan, Shickh-ul- Campus. 
Behind Govt. Silk Factory. 
Ruj Bagh, Srinagar - 190 008 

JAMMU & KASHMIR 

The Member Secretary, 
Jharkhand State Pollution Control Board 
TA. Bldg., IIEC, P. 0. Dhurwa, 
Ranchi - 834 004 
JIIARKIIAND 

The Member Secretary, 
Karnataka Stute Pollution Control Board 
"Parisara Bhavan", 49,4th & Sth Floor. 
Church Strect, Bangalore S60 001 
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17. 

I8. 

19. 

20. 

21. 

23 

24. 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoran 

Nagaland 

Secretariat, 4th Floor, M. S. Building. 
Bangalore - S60 001 
KARNATAKA 

The Environment Sccretary. 
Depart1nent of Environ1nent and Climate 
Change. 
4th Floor, K.S.R.T.C Bus Terminal 

Thampanoor. 
Thiruvananthapuram - 695 001 
KERALA 

The Environment Secretary. 

Department of Environment and Forest, 
Ist Floor. Paryavaran Bhavan, Kavaratti. 
LAKSHADWEEP 

The Environment Sccretary, 

lousing and Fnvironment Department. 
Paryavaran Parisar, E- 5. Arera Colony. 
Bhopal - 462 016 
MADIIYA PRADESII 

The Environment Sccretary. 
Environment & Cimate Change 

Department. 
New Adm1nistrativc Building. Madam Kama 

Road, Hutatma Chowak, Mumbai - 400 032 
MAHARASHTRA 

The Environment Secretary. 
Dircctoralc of Environnent and ("linate 

Change. 
Mini Secretariat Rd, opposite Supcritendant 
of Police. Porompat - 795 010 
MANIPUR 

The Environment Secretary, 
Forest and Environment Depart1ment. 
Secretariat Building. North Range. Forest 
Colony. Khasi Hills. Shillong - 793 001 
MEGHALAYA 

The Environment Sceretary. 

Departmcnt of Environ1ncnt, Forest & 
Climate Change, 
Tuikhuahtlang, Aizawl. 
MIZORAM 

The Environment Sccrctary. 
Departnent of Environment, Forest & 

Climate ('hange. 

KARANATAKA 

The Member Secretary, 
Kerala Slate Pollution Control Board 
Hcad Oice. Pattom. P. O 

Thiruvananthapuram - 695 004 
KERALA 

The Meinber Secretary, 
Lakshadwecp Pollution Control Committee, 
Department of Science, Technology & 
Environment, 
Kavarati - 682 555. 
LAKSHADWEEP 

The Member Secretary. 
Madhya Pradesh Pollution Conrol Board 
Paryavaran Parisar. E-5, Arcra Colony 
Bhopal - 462 016 
MADHYA PRADESH 

The Member Seeretary. 
Maharashtra Pollution Control Board, 
Kalpataru Points. 3rd & 4h Floor, 
Sion Matunga Scheme Road No.6 Opp. Cine 
Planct. 

Sion Circle, Sion (E), Mumbai-400 022 
MALARASIITRA 

The Member Sccretary. 
Manipur Pollution Control Board 
Lamphalpat, Imphal - 795 004. 
MANIPUR 

The Member Secrctary, 
Meghalaya State Pollution Control Board. 
"ARDEN", Lumpyngngad. 
Shillong -793 014, 
MEGHALAYA 

The Menmbcr Scecretary, 
Mizoram Pollution Control Board 
New Secretariat (onplex. 
Khatla, Aizawl - 796 (001, 
MIZORAM 

The Meinber Secretary, 
Nagaland Pollution (ontrol Board 
Signal Point, Dimapur. 
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25. 

26. 

27. 

28. 

29. 

30. 

31. 

32 

Odisha 

Puducherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Telangana 

Tripura 

New Secretariat, Kohima, 
NAGALAND 

The Environment Secrctary. 
Forest & Environment Department, 
Kharavel Bhavan, Bhubaneswar, 
ODISHA 

The Environment Secretary. 
Department of Scicncc, Technology and 
Environnmcnt, 
III Floor, PHB Building Anna Nagar. 
PUDUCHERRY - 605 005 

The Environ1nent Sccretary. 

Department of Scicnce. Technology and 
Environment, 
6th Floor, 

Punjab Civil Sccretaria-2, Scctor 9, 
CHANDIGARII - 160 009 

The Environment Secrctary, 
Departmcnt of Environment, 
4, Jhalana Instilutional Area, Jhalana 
Doongri, Jaipur - 302 004 
RAJASTHAN 

The Environment Sccretary. 
Forest and Environment Departinenl, 
Government of Sikkim 
Forest Secretariat 

Deorali - 737102 
Gangtok, East Sikkim, SIKKIM 

The Environment Secretary. 
Department of Environment. 

No. I. Jeenis Road, Panagal Building. 
Ground Floor, Saidapet, Chennai � 600 0I5 
TAMIL NADU 

The Environment Sccrctary, 

Department of Environment, Forests, 
Science and Technology. 
Telangana Sccrctariat 

Sth Floor, Burgula Rama Krishna Rao 
Bhavan, NII 44, 1lll Fort, Adarsh Nagar, 
Ilyderabad - 500 063 
TELANGANA 

The Environment Sccrctary, 
Department of Scicnce, Technology & 
Environnent. 

NAGALAND 

The Member Secretary, 
Odisha State Pollution Control Board 
Paribesh Bhawan, A-118, Nilakantha Nagar 
Unit VIlI Bhubaneswar -751 012, 
ODISHA 

The Meimber Secretary, 
Puducherry Pollution Control Committee 

B Block, Ground Floor, 
Chict Secrctariat, 
PUDUCHERRY-60S 001 

The Member Secrctary. 
Punjab Pollution Control Board 
Vatavaran Bhawan, Nabha Road 
Patiala 147 001 
PUNJAB 

The Mcmber Secrclary, 
Rajasthan Pollution Conrol Board. 
A-4, Institutional Area, 
Jalana Dungri, Jaipur 302 004, 
RAJASTHAN 

The Menmber Secretary, 
Sikkim State Pollution ('ontrol Board 
State Land Use & Environment Cell 
Govt. of Sikkinn, Deoral1 

Gangtok - 737 102 
SIKKIM 

The Menber Secretary. 
Tamil Nadu Pollution Control Board 

76, Anna Salai, Guindy Industrial Estate. 
Racc View Colony, Guindy. 
Chennai - 600 032 

TAMIL NADr 

The Member Secrctary, 
Telangana State Pollution Control Board 
Paryavaran Bhawan, 
A-III, Industrial Estate, Sanathnagar. 
Ilyderabad - s00 018 
TELANGANA 

The Menber Sccrelary, 
Tripura State Pollution Control Board 
Parivesh Bhawan, Pandit Nelhru Complex 
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33. 

34. 

35. 

Uttar Pradesh 

Utarakhand 

West Bengal 

Vigyan Prajukti O Paribesh Bhawan, P.N. 
Complex, Gorkhabasti. Agartala - 799 006, 
West Tripura 
TRIPURA 

The Environment Secretary, 
Environment, Forest and Climate Change 
Depart1ment. 
Bapu Bhawan Sccrctariat, Vidhan Sabha, 
Lucknow - 226 001 

UTTAR PRADESH 

The Environ1nent Secretary. 

13 

Department of Environment & Forest, 

4, Subhash Road, Secretariat. 4" floor. New 

Building, 
Dehradun -248 001 

UTTARAKHAND 

The Environment Secretary. 
Department of Environment, 
5th Floor, Pranisampad Bhawan, 
Block LB-), Salt Lake. Sector III, 
Bidhannagar, Kolkata - 700 106 

WEST BENGAL 

P.O. Kunjaban, Gorkhabasti. 
Agartala-799 006 

TRIPURA 

The Menber Secretary, 
Utar Pradesh Pollution Control Boad 

IIIrd Floor PICUP Bhavan 
Vibhuthi Kband, Gomti Nagar, 
Lucknow - 226 020 
UTTAR PRADESH 

The Menber Secretary, 
Uttarakhand Environment Protection & 

Pollution Control Board 

29/20, Neini Road, Dalanwala. 
Dehradun - 268 001 
UTTARAKHAND 

The Member Secretary. 
West Bengal Pollution Control Board 
Paribesh Bhavan, 10-A, Block LA, 
Sector IL. Salt Lake City. 
Kolkata-700 091 
WEST BENGAL 

83



{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

